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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL

Date of Hearing:12.12.2011
Date of Decision:12.12.2011

Service Tax Appeals Nos.294 and 454 of 2007

CCE, Jaipur Appellant

Versus

M/s. Consulting Engg. Group Ltd. Respondent

Appearance: Rep. by Shri B.L. Soni, SDR for the appellant.
Rep. by Shri B. L. Narsimhan, Advocate

CORAM : Hon’ble Shri D.N. Panda, Member (Judicial)
Hon’ble Shri Rakesh Kumar, Member (Technical)

Ci ne) Order No.Q T\ € 6 k-6 5|y Dated : 12.12.2011
{ } ™

Per. D.N. Panda

Both the sides fairly agree that both the appeals may go to
the Id. Commissioner (Appeals) to decide the claim of each other
following the Larger Bench’s decision in Sri Bhagavathy
Traders case reported in 2011 (24) STR 290 (Tribunal-
LB).
2. With the fair approach of both the sides, we have no
hesitation to send the matter back to the Id. Appellate Authority

to grant fair opportunity of hearing to both the sides and dispose

W, ovelu~r QlLAHAL .

of the matter in controversy involved in these two appeals.ZI\t

would be fair for both the sides to present copy of the




Memorandum of their appea|s)before the Id. Commissioner for

his perusal and to appreciate controversy of each other.

[Dictated and pronounced in the open court]

( D.N. Panda )
Member (Judicial)

( Rakesh Kumar )
Member (Technical)

Ckp.




